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) NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

reflecting non-payment of the operational debt impugned, for the Operation

Creditor has failed to annex copy of the said Certificate as required u/s 9(3)(c) of

the Code, this petition is liable to be rejected.

Accordingly, the same is hereby rejected.

B. S.V. PRAKAS
Member (Judicial)

V. NALLASENAPATHY
Member (Technical)
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